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Accidents in I A J  Training Centre 
Hyderabad

4884 SHRI S M BANHERJEE Will 
the Minister of DEFENCE be pleased 
to state*

(a) the casualties in 1070, 1971 and 
upto September, 1972* year-wise m 
Indian Air Force Training Centre 
Hyderabad due to accidents,

(b) whether any investigations 
have been made and if so, with what 
lesults,

(c) whether the aircrsfft involved 
m the accidents have been declared 
unfit for fly mg by the Technical Com
mittee, if so, the reason for not re 
placing these aircraft, and

(d) whether compensation has been 
paid to those who died in the acci
dents and if not the reasons for the 
same’

THE MINISTER OF STATE (DE 
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA) (a) 
Five casualties in four accidents 
during the three years

(b) Yes In two cases the accidents 
were attributed to the pilots, m one 
case the cause could not be identi
fied the proceedings of the Court of 
Enquiry of the fourth accident are 
under finalisation

(c) None of the aircraft involved 
had been declared unfit for flying

(d) Benefits admissible undei the 
iul&s have been paid in two cases In 
the remaining cases payment will be 
made as soon as the formalities aie 
completed

Resolution of All India Defence Em
ployees Federation regarding 

Bonus Act

4385 SHRI S M BANERJEE Will 
the Minister of DEFENCE be pleased 
to state

(a) whether All India Defence Em
ployees’ Federation has forwarded a 
Resolution to the Ministry of Defence 
passed m the Workmg Committee 
meeting at Delhi from 25th to 27th 
September, 1972, protesting against 
Government's decision to exclude De 
fence and other departmentallyV-run 
Undertakings employees from the 
purview of the Bonus Act and recent 
orders of Government,




